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ship, fairplay and justice. Therein lies

the good of the country, the good of

g‘ixﬁhGovemment and the good of the
5.

LAW MINISTER'S SPEECH RE:
SPFEAKER'S CERTIFICATE ON
INDIAN INCOME-TAX (AMEND-
MENT) BILL, )

Pandit Thakur Das Bhargava (Gur-
ﬁaon): Sir, under the Constitution, a
lr.-ney' Bill has been defined under
«clause......

The Minister of Law and Minority
Aftairs (Shri Biswas): Before my
Iriend goes on, may I make my position
«clear? 1 believe, Sir, you have receiv-
ed a communication from the Chair-
man of the Council of States, and he
must have conveyed not only his own
statement but also a copy of a Reso-
lution which was unanimously adopt-
ed in the cther House. By that Reso-
lution, I am directed not to attend here
either in my capacity as Law Minister
or in my capacity as Leader of the
‘Council in order to answer a charge
which my friend Mr. Bhargava might
‘choose to bring against me in respect
of certain remarks reported to have
been made by me ig the other House
the other day in connection with the
Income-tax (Amendment) Bill. There-
fore, if that is the matter which is
going to be discussed, and if there is
to be any charge brought against me,
I cannot be here.

Shri _Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distte—
East): The Resolution passed in the
Upper House may be read out.

Shri ed Ahmed (Hoshgngabad):
Has the Resolution of the ::»tge.-rg House
been received by you?
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[The Minister of Education .and
Natural Resources and Scientific Re-
Search (Maulana Azad): The real
question before us ig to hear the state-
?er?it] of the Law Minister in this re-

ard.
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Shri Biswas: I may at once state
here that in the statement which came
from the Chairman of the Council of
States you will find......

Mr, Deputy-Speaker: I have not got
the Resolution.

Shri Biswas: I do not know. The
Resolution must have been sent
Possibly, it will follow,

Mr. Deputy-Speaker: I shall read out

. the message I have received.

Shri Biswas: If you read eut that
message, that will make my position
clear, because it was read out to me
by the Chairman before he read it out
to the Council, and I accepted that
statement as quite correct.

Mr. Deputy-Speaker: I understand
this is a copy that was given to the
Secretary. Formally I have not re-
ceived a copy, but anyhow, in view of
the statement, I think this is correct.
I shall, for the information of the
House, read it out.

Shri Feroze Gandhl: On a point of
order, Sir. When this communication
has not been received by you, shall we
take it as having been received by this
House?

Several Hon, Members: No, no.

Mr. Deputy-Speaker: I understand
that it was personally given by the
Chairman to the Secretary.

Shri P. N. Rajabhoj; That is all
right.

Mr. Deputy-Speaker: This is what 1
understand was read out in the other
House by the Chairman. Now, when
once a statement is made in the other
House and a copy has come here, that
is sufficient property so far as this
House also is concerned. Let us see
what exactly it says:

“A mere complaint is not pre-
cluded and does not involve any
breach of privilege of a member
or of the Council. I am afraid
that I cannot give my consent to
this motion.for privilege.

There seems to be some mis-
apprehension in regard to what
happened in the Council on the
20th instant. Some members ex-
pressed a doubt whether the Bill
in question was a Money Bill
according to the requirements of
article 110(1). A few felt that
doubts could be raised even affer
the certificate was issued by the
Speaker, At this stage the Leader
of the Council referred to these
doubts and suggested that it would
reassure the House if it was told



5545 Law Minister’s Speech

[Mr. Deputy-Speaker]

categorically that the Speaker had
applied his mind to this question
and issued the certificate after a
fuil and fair consideration of all
aspects of the matter. When that
statement, which reiterated the
ohvious, came to us yesterday from
the House of the People, the matter
was concluded. It was nobody's
intention, least of all, of the
Leader of the Council to cgst as-
persions on the integrity and
impartiality of the Speaker. It
is ouve anxiety in this Council to
do our best to uphold the dignity
of the Speaker and the privileges
of the other House as we expect
the other House to protect our
interests and privileges.”

I believe the hon. Minister associates
himself with everything that has been
said here.

Shri Biswas: Yes,

Mr. Deputy-Speaker: In view of this,
I think any further discussion on this
matter is not necessary or called for.

Shri Gadgll (Poona Central): The
point is whether it is a fact that the
other House has passed a Resolution
directing the Law Mimister not to
appear in this House in any capacity.
If that is passed, may I know whether
it is not a matter of which proper
notice can be taken by this House?

Mr. Deputy-Speaker: So far as this
matter ig concerned, we have the hon.
Law Minister in flesh and blood be-
fore us. Now, the hon, Law Minister
has been kind enough to come and
explain to us and reiterated what was
already said in the other House. This
matter is closed.

As regards the other matter, let me
wait and see what exactly the Reso-
lution is. 1 have not got a copy of
the Resolution. Hon. Members have
not got it either. Let it be taken up
later on in due course as soon as a
copy is available. I will try to send
for the proceedings, and we will take
it up in a proper manner. This matter
is closed.

Pandit Balkrishna Sharma (Kanpur
Distt. South cum Etawah Distt.—East):
May I draw your attention only to this
matter, that the Law Minister himself
has said in this House that if his speech
or statement in the Upper House re-
garding Money Bill is to be considered
here, then he is bound by the Reso-
lution of that House and it will not be
possible for him to be present here to
answer these charges? In view of this,
is it not proper that we should take
notice of this statement of the hon.
Minister—let alone that Resolution?
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[Maulana Azad: Sir, the proceedings
in the other House have been related
to you by my hon. colleague. The
other remaining question has heen
dealt with In the statement of the
Chairman of the Council. And this
settles the matter.] :
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Mr. Deputy-Speaker: The Statement
by the Chairman in the other House

Pandit Thakur Das Bhargava: Not
the statement of the hon. Minister.
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[Maulana Agzad: The hon. Minister
has agreed with him and has support-
ed his statement.] “

Shri Gadgil rose—

Mr, Deputy-Speaker: Order, order.
If there is anything to be heard, I will
certainly call upon him to elucidate
any point. The position, as it is, is
this. The hon. the Law Minister was
kind enough to tell us that it is true
that the other House has passed a
Resolution. But later on, when this
was read out, he said he entirely
agreed and stood by that. Now, there-
fore. he is here and he also says that
he never intended anything against the
Chair. Therefore, so far as this matter
is concerned, it may be treated as
closed.

Regarding the other one, that the
other House has given a direction to
the Law Minister not to appear here,
I have to say that we are both of us
limbs of the Parliament, and parti-
cularly a Minister is a Minister in both
the Houses. Unlike other Members,
the Minister belongs to both the
Houses, and I will consider as to the
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appropriateness of any particular Reso-
lution in due course. I would like to
request hon, Members, ag far as possi-
ble, to avoid any kind of criticism. We
do not know exactly under what
circumstances and for what purpose
the other august House has passed a
resolution of that kind. We shall try
to find out from the proceedings in a
calm atmosphere; so that constartly
we must develop a kind of family
relationship between the two Houses.
Under the Constitution, both the
Houses form a single Parliament.
(Interruptions). Order, order. That
ought to be the spirit in which we
understand the proceedings of the
other House. As the hon. Chairman
of the other House has observed, “It
is our anxiety in this_Council to do
our best to uphold the dignity of the
Speaker and the privileges of the other

ouse as we expect the other House to
protect our interests and privileges”,
I am sure we will also do the same.

Shri Syed Ahmed rose—

Mr. Deputy-Speaker: Order, order.
Permit me to speak also.

Now, it is open to us to look into
the proceedings of the other House and
if rgally there is anything objection-
able, as it is said, certain!y there are
methods of seeing that such things do
not occur,

But so far ag this matter is concern-
ed, it will be treated as closed. It is
unfortunate that we had to interrupt
the present proceedings regarding the
PEBSU Budget.

Dr, S. P. Mookerjee (Calcutta South-
East): May 1 place one matter be-
fore you, Sir?

Shri Gadgil rose—

Dr. 8. P. Mookerjee: If I may say so
Sir. I agree with you entirely that
this matter should be treated as clos-
ed. The hon. the Law Minister has
associated himself with the statement
of the Chairman of the other House,
and the matter should be closed. But
one question of fundamental import-
ance arising out of this, apart
from what has been raised by my
friend, Pandit Balkrishna Sharma, is
this: supposing in the other House a
statement is made.” whether by 4
Minister or by a Member of the other
House, which may amount to a 1e-
flection on the Speaker of this House,
has this House any authority to cor-
sider that matter? That is a question
of supreme importance which cannot
be decided now. But along with the
other question which you have raised,
the propriety of the Council of States
passing that Resolution, I would
earnestly request you to consider this
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matter also, because, in my opinion, if
the Speaker's authority is challenged
or any reflection is cast on him, the
authority of this House is long enough,
wide enough, and hig enough to bring
that man before this House, whoever
he may be. That is the position uof this
House—it is the sovereigin Parliament
of this country. This question has
to " be gone into quite apart
from the other. This matter may
be treated as closed, but the
main question is, if any reflection
is cast on the Speaker, has this House
the authority to bring that person be-
:pre_’this House and call for an explana-
ion?

Shri Gadgil rose—

Pandit Thakur Das Bhargava: As
the Deputy-Speaker has been pleased
to close this episode, I request the
hon. Minister also to treat it as closed
for ever. But at the same time, I beg
to bring tq the notice of the House and
the Deputy-Speaker one matter of very
great import—the prestige of this
House and the prestige and dignity of
the Chair of this House. Now in re-
gard to this matter also—I will not go
into the merits—I never raised any
charge against anybody. I simply re
quested you to give me an oppor-
tunity...
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[Maulana Azad: Sir, when my hon
friend has agreed that this matter is
closed, it is not at all proper for him
to dilate upon it.]

Pandit Tkakur Das Bhargava rose—

Shri Biswas: I have to withdraw
from the House, Sir, when a dis-
cussion on his motion is going oa
May I have youy permission to withe
draw. (Interruptions).

Some Hon. Members: Withdoaw
permanently.

Mr. Depuly-Speaker: I am afraid ..
(Interruptions).

Shri Gadgil: May I
minute. (Interruptions).

Mr. Deputy-Speaker: Order, order

Pandit Balkrishna Sharma: The cat
is out of the bag.

ask for onc
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Dr, N. B. Khare (Gwalior): The
Minister has insulted the House by
walking out in this manner.

Mr, Deputy-Speaker: 1 allowed
Pandit Thakur Das Bhargava to speak
for this reason. I read out the state-
ment that the Chairman of the other
House made there. It might appear
from the proceedings that whereas the
Law Minister has explained his
position, Pandit Thakur . Das
Bhargava's position may not have been
explained, Therefore, he wanted to
say something. It is not in a spirit of
carping criticism. He only wanted to
make his position clear by way of per-
sona] explanation, as to why he moved
it.

1 am really sorry that the hon. the
Law Minister has gone away.

Pandii Thakur Das Bhargava: 1
should be allowed to complete my
sentence, It is very unfortunate Sir...

Dr. N. B. Khare: On a point >f
ordar, Sir., Can he make a statemen
in the abgence of the Law Minister?

Mr. Deputy-Speaker: It is by way of
personal explanation.

Pandit Thakur Das Bhargava: Urp-
fortunately, when I stood up and wart-
ed to speak, the hon. Minister did not
know what I was going to say. I w.s
just saying that in accordance wi h his
orders, with his directions, with his
wishes, we have closed *his chaptcer
And this is exacfly what fell from you.
I had accepted what the hon. the
Deputy-Speaker and our Deputy
Leader had said. 1 have now noth'n:
to say on that incident But anotnur
matter is raised, The hon. the Law
Minister. when he started. said that [
had brought a charge against him. It
15 absolutely wrong that I had brought
any sort of charge. I only wanted o
submit for the consideration of 1he
House and the Speaker what happeined
in the other House. I hrought no
charge against anybody. Nothing of
the kind. This is an ontirely wreng
procedure and a wrong hasis. After
all this House and the other House are
sister Houses and we have got respect
for every Member of the other House.
But, Sir. when the question of the pri-
vileges and tiie prestige of the Housn
comes, it is our duty to see that the
privileges and prestige of this House
are also fully pro ected and the dignity
ui the Speaker is also protected This
sort of blame should net have heen
raised aga‘nst me also  What Jdil [
do? The matter had appeared in the
papers. There was everything there
The Members raised this in the dic-
cussion. 1 was expectine tha: ~ume
hon, Minister of this Houce wil. bring
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this matter to the notice of the
Deputy-Speaker that such and such a
thing had taken place in “he other
House. When nobody took any action,
I requested you at 1 p.m. yesterday to
cpnsider this matter. Now, in asking

ou-to consider this what wrong did
fcommit: tha: my friends fling at me
the charge that I have brought a
charge against the hon., Minister. 1
only submit, even now—this matter is
closed—and I would respectfully ask
you kindly to bring out a convention
in which Members as well as Ministers
of the other House would behave in a
manner which will produce no conflict
between the two Houses.

I koow those Ministars who are
Members of that House have certainly
a right of audience there and a right
of vote also; but, here in this House
also, those Ministers who are not Mem-
bers of this House have a right of
audience and we the humble Members
of this House have also got certain
rights against all the Ministers who
are not Members of this House. Sir,
when it had been stated here that the
vhapter regarding this incident has
been closed, I was simply stating be-
fore you another thing. is it right that
the hon. Minister should take up this
attitude of asking you to permit him
to retire, and. before you permit him,
should run away from this House?
Sir, this cannot be tolerated by the
House. I request you kindly to take
suchr action—not any drastic action—
that there will not be a recurrence of
this matter for all time. I would
respectfully beg you to kindly treat
this matter as closed and ook into the
other aspects of the case.

Mr. Deputy-Speaker: The matter is
closed.

Several Hon, Members; Point of
order. Sir.

Mr. Deputy-Speaker: May I suggest
one thing? Now, when we have treat-
ed this matter as closed. some other
matter has cropped up. (Interruption.)
Order. order. Another chapter has
started that raises controversial issues.

Dr. N, B. Khare: He has insulted us
in walking out of the House,

Dr. 8. P. Mookerjee: I would like to
have your opinion on this. Under the
Constitution, the Council of Ministers
is  collectively  responsible to the
House of the People alone. It is not
open to any Minister, no matter, Sir,
to which House he belongs, to come up
here and say that he is not prepared to
listen to what is going on in this House
and that he wants to withdraw. I
think this should be brought to the
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notice of the Government and I hope
he will realise his mistake and come
back and hear the discussion.

The Minister of Commerce and
Indusiry (Shri T. T. Krisnnamachari):
May I make a suggestion, Sir?

Mr. Deputy-Speaker: I will make one
suggestion. This is a very serious
matter.

Dr. Ram Subhag Singh (Shahabad
South): He must be brought back here,
Sir, *

Mr. Deputy-Speaker: Let us not say
things or do things in a hurry or haste.
The very crucial or important point is
lhis. We have not yet looked into the
Resolution except a statement made
nere by the hon. Law Minister. The
sther House has passed a Resolution
isking him not to come to this House.
Chat is a very serious matter. (Inter-
uption). Hon. Members will kindly
ear with me and see what I am
inxious to do. I am equally responsi-
sle for maintaining the prestige and
lignity of this House. Each House has
ts own dignity and both Houses have
. collective dignity. This House and
hat IHouse constitute the Parliament,
A recolution has been passed by that
{ouse asking the Leader of that House,
vho is also the Law Minister, not to
'ome to this House and explain a possi-
le misunderstanding. There is no
luestion of any charge—it has been

leared up. It was a statement made.
s hon. Members are aware, the
‘inance Minister who places the
Judget there makes a statement. His
tatement is referred to here for pur-
oses of elucidation. Almost every

ay a Minister makes a statement with
view to clear up something and make
arther elucidation of the matter.

‘aturally, it might be expected by this

louse that a Minister who is responsi-

le to this House also—though techni-
ally he is not a Member of this
louse—(Interruption). All Ministers
re responsible to both Houses.
Several Hon. Members: No, no).
’,

L am.

Order, order. I am not parting away
ith any rights of this House. The
'ord ‘responsible’ that I used is in a
wore liberal manner. But, it is this
ouse that can keep a Minister or
rov' out a- Minister. Therefore, to
1at extent, the responsibility to this
ouse is larger. But so long as......
nterruption). Let not people mis-
nderstand me.  Possibly the House
iil be satisfled if I say that the Minis-
;;;sgre solely responsible to this

8bri Algu Ral Shastri (Azamgarh
istt—East cum Ballia Distt.—West):
hat is the correct position.

+ somewhat strange
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Mr. Deputy-Speaker: But the Minis-
ters have got a dual capacity. They
have to g0 to the other House also.
Any hon. Minister who is a Member
of this House has got a duty to go to .
the other House and explain the action
tuken by the Government; and when-
ever any misapprehension is created
by any statement in the House it is
necessary and obligatory on him to
explain the position. There is natu-
raily no loss of dignity or aspersion
cast. As a matter of fact, no charge
is peing inade. Prima facie it appears
that one House
should give direction to a Member of
that House who is a Minister not to
come to the other House to clarify the
position. Unfortunately, I have not got
the copy of the Resolution before me.
If the other House can say that the
Law Minister shall not come tg this
House, it is equally open to this House.
(Interruptions). Order, order. May I
request the hon. Members {o have
patience? This matter is unfortunately
assuming very serious proportions, To-
day we have said the chapter may
close, (Interruption). Hon. Members
must at least be patient to hear what
I have to say. I shall read out this
Resolution and leave it at that stage.
In a calmer atmosphere, let us con-
sider what has to be done with respect
to this. Let us proceed with the
PEPSU Budget later on. Therefore, I
expect hon. Members (o patientlfy hear
me and to consider in a spirit of good-
will what has to be done. Let us fry
sufficiently to understand_ one another
and whatever is done shoiild be done
consistent with the dignity of this
House and the dignity of both Houses.
I am really surprised......

Some Hon. Members: The hon. Law
Minister has come back, Sir.

Shri Gadgil: May I respectfully sub-
mit that as the facts have happened,
they  constitute a first-class consti-
tutional issue and I respectfully sub-
mit that it is no good discussing it in
all its implications here and now. I
therefore request you, Sir, to put down
some time for the discussion of this
issue. The question is more for the
guidance of a Minister; what guidance
we can give to a Minister who*is a
Member for all purposes exrept for
purpuses of voting in this House. than
so much for the preservation of the
privileges of this House. I alsp want
to know that if the situation is allow-
ed to deteriorate in this way, it might
be possible that some Members of this
House may direct hon. Chintaman
Deshmukh not to appear before that
House. Now, all these possibilities are
there. I therefore submit that you may
be good enough to direct that this
question should be discussed in all its
implications some other time than
now.



§s53. Law Minister's Speech

Mr. Depu:y-Speaker: I have already
said what exactly the hon. Member has
advised me to do. I said that I will
nnly read out the Resolution a copy of
which I have got, allow time for us to

.think over calmly as to what further
steps have to be taken in this direction.
It is addressed to the Secretary. The
Becretary will read it.

Secretary: The following is the
message received from the Secretary
of the Council of States:

“I am directed to send herewith
a copy each of the statements
made by the Chairman of the
Council of States and the Leader
of the Council at the sitting of the
Council today on a question of
privilege raised in the Council re-
garding certain points raised by
Pandit Thakur Das Bhargava in
the House of the People at its
sitting held on 30th April, 1953
with reference to a speech of the
Leader of the Council regarding
the certificate ¢f the Speaker en-
dorsed on the Indian Income-tax
{Amendment) Bill, 1953.

I am further to inform the
House of the People that the
Council, also at the same sitting,
passed the following Resolution
unanimously:

‘That this Council is of the
opinion that the I.eader of the
Counril be directed not to present
himself in any capacity whatsoever
in the House of the People when
the matter sought to be raised by
Pandit Thakur Das Bharzava with
reference to the speech of the
Leader of the Council regarding
the certificate of the Speaker en-
dorred on the Indian tncome-tax
(Amendment) Bill, 1953. is under
dgiscussion in that House'"”

Pandit Balkrishna Sharma: A very
irrespongible Resolution, Sir!

Secretary: I will now read the
authorised copy of the statement made
by the Chairman of the Council of
States which reads as follows. ....

Shri P. N. Rajabhoj: May I know
the name of the Chairman?

Mr. Deputy-Speaker: The Chairman
ol the Council of States is such a not-
able figure. What is the fun of asking
the name of the Chairman of the
Council of States?

Bgcretary: “A mere complaint is not
precluded and does not involve any
breach of privilege of a member or of
the Council. I am afraid that I can-
net give my consent to this motion for
privilege.”
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The motion for privilege that was
given notice of in the Upper House and
of which a copy was given to me by
the Chairman this morning reads as
follows: '

v “I wish to raise a question in-
. volving the privilege of the Council
arising out of point raised by
Pandit Thakur Das Bhargava in
the House of the People at its.
sitting held on 30th April 1953 and
some remarks made by him and the
Deputy-Speaker thereon and re-
quiring the Leader of the Council
to present himself in the other
House on' 1st May 1953 presumabiy
for answering to charges made
against him in the House of the
People for certain statements made
by the Leader in the Council.

Yours faithfully,

(Sd.) B. C. Ghose,
Member, Council of States.”

_This is addressed to the Secretary
of the Council of States.

It was in reference to this notice of
motion that the Chairman of the
Council of States made this statement:

A mere complaint is not pre-
cluded and does not involve any
breach of privilege of a member
or of the Council. T am afraid that
1 cannot give my consent to this
motion for privilege.

There seems to be some mis-
apprehension in regard to what
happened in the Counci]l on the
29th instant. Some members ex- -
pressed a doubt whether the Bill
in question was a Money Bill
according to the requirements of
article 110¢1). A few f{felt that
doubts could be raised even after
the certificate wag issued by the
Speaker. At this stage the Leader
ol the Council referred to these
doubts and suggested that it would
reassure the House if it was told
categorically that the Speaker had
applied his mind to this question
and issued the certificate after a
full and fair consideration of all
aspects of the matter. When that
statement, which reiterated the
cbyvious, came to us yesterday from
the House of the People, the
matter was concluded. It was no-
body's intention, least of a!!, of
the Leader of the Council to cast
aspersions on the integrity and
impartiality of the Speaker. It is
our anxiety in this Council to do
our best to uphold the dignity of
the Speaker and the privileges of
the other House as we expect the
other House to protect our interests
and privileges.'
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Statement by the Leader of the
Council is as follows:

“Sir, you will of course give
your ruling on the motion moved
bui I want to submit only this with
reference to the two points which
were raised by my hon, friends.
First of all, I may assure my hon.
friend and all others concerned
that I never cast any slur upon
*he Speaker in what I sald nor
was it ever my intention to do
s0. I would be unworthy of the
position I hold if I had said some-
thing which would sully the
integrity of the Speaker or of the
‘Chairman of the other House of
Parliament. I have sufficient res-
ponsibility to be conscious of the
honour which is due to their
position. Secondly, as regards the
other point whether I should be
permitted to go to the other House
at the invitation of the Deputy-
Speaker, I do not propose to raise
the corz%‘utional question. I shall
go there, I was present in that
House and I did not hear the
Deputy-Speaker making a request
to me but he said to me after-
wards that he had made that re-
quest. If that request was made,
I owe it to him as a matter of
courtesy—not as a matter of
constitutional  obligation—that I
should be thete to show as an ex-
ample of good behaviour.”

Dr. N, B. Khare: On a point of clari-
fication. It is said here that the Reso-
jution has been passed unanimously.
May I know through you whether the
112'1 the Law Minister also agrees with
37
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[Maulana Azad: There is no .doubt

, about it that the proceedings in the

Council of States have given rise to
suome imrortant questions, the signi-
ficance of which I do not deny. These
should certainly be considered, but you
will agree with me that it would not
at all be proper to prolong this dis-
cussiori. The pmcegjings of the House
have been interrupted; they should be
resumed. You will be able to con-
sider at leisure as to what further
action s required in this matter.]

Shri B. 8. Murthy (Eluru): We
would like to know:what the Deputy
Leader said.

Mr., Deputy-Speaker: I have already
said that I will read the message from
the other House and leave it at that
stage and consider calmly what ought
to be done. I assure the House that
nothing shall be wanting on my part
to uphold the prestige of this House
and to see that nothing is done to im-
ga:r it from whichever quarter it may

e.

I am equally interested in seeing that
both the Houses of Parliament carry
on on amicable terms. maintaining the
prestige of each other.

There is no harm in putting it off
till some other day. I will take it up
as early as possible and consider this
matter with the leaders of the various
groups: and decide what action is to be
taken. in consultation with the Leader
and Deputy Leader of the House.

We shall now proceed to the PEPSU
Budget. :

PEPS.U. BUDGET—GENERAL DIS-
CTISSION
Shri M. S. Gurupadaswamy
(Mysore): Sir, after the storm in the
House......

An Hon, Member: It is not a storm.

Shri M. 8. Gurupadaswamy: ...say,
excitement in the House, 1 think’ Mem-
bers are not very much interested in
hearin{ the speeches on the P.EP.S.U.
Budget. But anyway I want to sub-
mit a few things to this House, and I
want hon. Members to consider my
observations.

A few days ago the Congress made
a virtual march on P.EP.S.U, This re-
minds me of DMussolinf’'s march on
Rome and aleo ihe Pilsudski’s march
on Warsaw. The main reason for
which the P.EP.SU. Ministry was
atked to resign and Presidenf's rule
was cnforced was that there were a
large number of election petitions
against members of the Assembly and .





